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The question was put and the motion was adopted.  

The Enacting Formula, as amended, was added to the Bill.  

The Title was added to the Bill. 

SHRI GHULAM NABI AZAD: Sir, I move: 

That the Bill, as amended, be passed. 

The question was put and the motion was adopted. 

_______ 

SHORT DURATION DISCUSSION 

The situation arising out of growing incidents of terrorism in the country  

with special reference to recent blasts in Mumbai on 13th July, 2011. 

MR. DEPUTY CHAIRMAN: Now, we shall take up Short Duration Discussion on the situation 

arising out of growing incidents of terrorism in the country with special reference to recent blasts in 

Mumbai on 13th July, 2011. Dr. Manohar Joshi to initiate the discussion. 

DR. MANOHAR JOSHI (Maharashtra): Mr. Deputy Chairman, Sir, I thank you for giving me 

the opportunity to participate in this important discussion on the issue of bomb blasts in Mumbai and 

other parts of the country. Sir, I am also thankful to Shri Arun Jaitley. Leader of the Opposition, and, 

Shri Ahluwalia for giving me the opportunity to initiate this important debate. 

(THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair) 

Sir, the subject before us is not a new subject. All of us know, for the last 18 years, bomb 

explosions are taking place in the entire country. It is true that no remedy has been found so far to 

stop the terrorist attacks. A number of attacks have been carried out particularly in the commercial 

capital of this country, the city of Mumbai. Sir, there are many, many important points, which I think, 

should be brought before the House. 

Sir, thousands of innocent people have died in bomb blasts. It is also true that in the last three 

years, the number of terrorist activities has increased but, unfortunately, I do not see that the 

Government is active in taking action. Therefore, in this august Parliament, cutting across party lines, 

we must discuss this important issue. 
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Sir, during this period, there were a number of Governments run by different political parties in 

the States and also in the Centre but, unfortunately, no Government has been successful in stopping 

the terrorist attacks on the innocent people. Here, I would like to mention some of the instances 

which happened during the last three years. These instances have happened all over the country, 

almost in all important cities. There was a bomb blast in Varanasi in December, 2010. Then, there 

were bomb blasts at Jama Masjid, Delhi in July, 2010; at Chinnaswamy Stadium in 2010, and, also in 

Pune on 13th February, 2010. 

There was Margao bomb blast on 16/10/2009, and, there was a terrorist attack in Mumbai on 

26/11/2008, which was perhaps the biggest one. Sir, such blasts also happened again at Malda and 

Malegaon in Maharashtra on 29th September, 2008, and, also at Sabarkantha in Gujarat on 29th of 

September, 2008. There was another bomb blast in Delhi on 27th September, 2008 and, there was a 

series of five bomb blast in Delhi on 13th September, 2008. Sir, on 26th July 2008, a series of bomb 

blasts took place in Ahmedabad; a series of bomb blasts again took place in Bangalore; a series of 

bomb blasts took place in Jaipur and also an attack took place on CRPF Group Center at Rampur on 

1st of January, 2008. But the issue came for a discussion today because on 13th July, 2011, there 

were blasts at three places in Mumbai. Therefore, I was very particular to raise this issue in the 

House. These three blasts in Mumbai took place on 13th July, 2011 in the evening at about seven 

o'clock. One of the blasts took place in Dadar, from where I come and which is my constituency 

also. I was sitting in my office. At about 7.10 p.m., I heard a sound of the bomb explosion and I 

rushed to the spot. Exactly after five minutes, I was on the spot. I saw that people were running from 

one place to another. The police had come. They had come immediately. When I saw them, I 

enquired with the police officers as to what had happened. The police immediately told me that this 

was not a small thing. An electric meter box was put on the bus stop and in that box, there was a 

bomb which had exploded and the entire chaos was because people were to be moved to the 

hospital forthwith which they were finding very difficult. There was lot of crowd also. In the mean 

time, the news came out about two more bomb blasts, one was at Zaveri Bazaar and another was 

near Opera House in South Mumbai. We must have read in the newspapers that 21 innocent people 

died and 141 got injured in those blasts. This was not happening in Mumbai for the first time. This has  
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been happening in Mumbai right from 12th of March, 1993. In that bomb blast also more than 200 

people died. 

Sir, one part I would like to bring to the notice of the House is that the court case went on in 

this particular case for 14 years and the final judgement came from the court after 14 years. Three 

people, whose names are also known to us, were Dawood Ibrahim, Tiger Memon and Mohd. Dossa. 

They could not be arrested; they ran away. They were not found and since 1993, the bombs are 

being exploded by the terrorists and we find that this Government is not going to the root cause of 

these bomb explosions. The Government is not going into it because of some reason or the other. I 

would not like to go into that. But in Lok Sabha, a question was asked by one of the Members, Mr. 

Aggarwal, "Whether Government is making any scheme to tackle the problem of increasing terrorism 

and. separatism in the county". This question was asked. While replying to the question, the 

Government, as usual, said, "The Government is committed to combat terrorism, extremism and 

separation in its all forms and manifestations as no cause, genuine or imaginary, can justify terrorism 

or violence. The Government continues to be alert to these threats and recalibrates its measures to 

combat terrorism by way of reviewing threat perceptions and a number of important decisions and 

measures have been taken". Similarly, to deal with separatism, the Government of India, in tandem 

with the State Governments, had adopted a multi-pronged approach to contain such terrorism in the 

North-East and to contain cross-border infiltration in Jammu and Kashmir. This shows that the 

Government is satisfied with its own action. But the Government is not ready to go to its root cause. 

This question was again asked in the Lok Sabha on 15th March. While replying to the question 

of its root causes, the Government said, ‘The consistent position of the Government of India in all 

international fora is that India does not subscribe to the hypothesis of root causes of terrorism. And 

no grievance or cause can excuse or justify an act of terrorism.' I can understand the approach of the 

Government. But this does not convince me. I want to know why its root cause cannot be found. I 

think if the Government does not want to go into the root causes of attacks by terrorists, terrorism 

may not vanish. I personally feel that if the Government goes to find its root cause, it may find out 

that the activities in our neighbouring country are mostly responsible for the root cause of terrorism. 
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Is the Government prepared to accept it? If it is not, then for the satisfaction of the Members 

of the House, the Government must come forward and explain the reasons behind these attacks. Sir, 

I could not understand why some people come to our country and risk their own lives also. And apart 

from that, these people spoil the atmosphere of the entire country. It is also not understandable to 

me why people like Dawood Ibrahim, Tiger Memon and Mohammed Dossa, etc., are not being 

brought to the country. The attacks of the terrorists can be stopped provided they are scared of the 

Government. Unfortunate though it is, I have to admit and I have to say that the Government is not 

very serious about it. 

I was insisting on discussing this issue first with the Opposition parties because other issues 

can be taken up afterwards. If I go back to Mumbai, where thousands of people were killed, without 

raising this issue, Mumbaikars will be the most unhappy people. 

Sir, it is true that the maximum number of bomb explosions have taken place in Mumbai. 

Mumbai city being the commercial capital of the country, terrorists also must have thought if they 

could attack the city of Mumbai, their purpose would be served to a large extent. 

In Mumbai, except 1995-99, there were bomb explosions every year. On 3rd December, 2002, 

two people were killed and 49 were injured. On 27th January, 2003, near Vile Parle Station, one 

person was killed and 28 were injured. On 13th March, 2003, there were bomb explosions in trains 

where ten people were killed and 70 were injured. I am only referring to attacks on Mumbai city. On 

25th August, 2003, near Gateway of India and Zaveri Bazaar, 52 people were killed and 204 people 

were injured. This happens where there is a crowd. This happens at railway stations. This happens 

near the seashore. This happens at the places where there is a crowd. This happens in trains also. 

On 11th July, 2006, bomb blasts took place in railway compartments and 185 people died and 

800 people were injured. This happened in Malegaon where 37 people died and 125 people were 

injured. Again, in Malegaon, on 29th September, 2008, seven people died and 80 were injured. After 

all these things happen, the Government comes forward for consoling the people or giving money to 

the relatives of deceased persons. But, is it sufficient? What special measures have been adopted by 

the Government? This is my question. Regular reply given by the Government in this House and  
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elsewhere is, we are trying to do our best and we are trying to see that such incidents do not take 

place again. The Mumbai incident is only an example. But, I am not going to concentrate only on the 

city of Mumbai. What is happening in other parts of the country is the same thing. This country has 

become weak. Terrorists have no fear about it. Therefore, last time, when I spoke about it, I had said 

that if you want to stop terrorism, you must go to the root cause and find out from where terrorists 

are coming. If you find terrorist camps in any country, you must be able to attack. Only strong 

Government can do this. This Government has become weak and it is difficult to expect anything 

from this weak Government. I am sure that the present Government is the most weak Government 

and, therefore, these attacks are increasing. Can we not stop it? 

Sir, I want the hon. Home Minister to be serious on this issue. One thing is certain that when 

the incident took place in Mumbai on 13th of July, all political party leaders visited the hospitals after 

the incident. Our hon. Prime Minister and the Home Minister also visited the hospitals. But, is it 

sufficient? Going to hospitals, looking after the patients and consoling them is not sufficient. They 

should try to find out what are the reasons for this and what was the device used this time? Every 

time, they try to use different devices. Improvised Explosive Devices were used this time. 

Sir, the incident that took place in Dadar was near De Silva High School. Fortunately, this took 

place at 7 o'clock and, therefore, the school going boys and girls were saved. But, had it happened 

during any other time, those students studying in the school would also have been killed. 

Sir, this issue must be given top priority for a debate in this House. Unfortunately, this did not 

happen. There were a number of bomb explosions in Mumbai every time there was a discussion in 

this House. On 2nd December, 2002, in the BEST bus depot, there was a blast and two people died. 

Sir, in Vyapar Shopping Complex, 30 persons were injured and this was done during day time. 

Terrorists are not coming during night time only. They also come during day time and attack the 

people. Sir, such incidents happened at Mulund station also and 11 people died and 65 injured on 

13th March, 2003. The Gateway of India and Jhaveri Bazaar which were previous incidents to the  
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recent incident, 160 people were injured and 46 persons were killed. As some senior Members have 

already said, the bomb explosion in the railway compartment claimed lives of 200 people and 700 

were injured. This incident also happened near my office. I have gone there to see the reaction of the 

people. The people were absolutely upset. Fortunately, no untoward incident happened after that. 

But I must tell this House that in future if such incidents take place, I am sure, the affected people 

may also start burning the Government properties. My intention in bringing this issue before the 

House is to request the Government to take necessary steps. 

On 26th November, 2008, attacks targeting the Taj Hotel, the Oberoi Trident Hotel, Cafe 

Leopold, Chhatrapati Shivaji Terminus railway station and the Cama Hospital took place. These 

incidents are known to everybody wherein 166 people died and 388 people were injured. These 

things are happening in Mumbai as well as in other parts of the country. The Government has to take 

steps to check these things. But the Government is not prepared to take steps for the reasons 

known to them. On all these incidents and other incidents in the country, in reply to a question in the 

Lok Sabha, the hon. Minister has said "The case is under investigation." This was the reply from the 

Government. In Varanasi bomb blasts also, this was the reply. On 19-2-2010 the reply was "The 

case is under investigation." On 17th April, 2010 the reply remained the same "The case is under 

investigation." On 27th September, the reply was "The case is under investigation." On 29th 

September also, the reply was the same. "The case is under investigation." From February, 2010 the 

reply had little changed. In regard to bomb blasts in Pune, the reply was "The case is under trial." 

On 13/5 the reply was "The case is under trial." On 16-10-2010, the reply was "The case is under 

trial." On 25/7 the reply was, "The case is under trial." On 13th September, the reply was again 

"The case is under trial." 

On 1st of January, 2008 the same reply was given. Either the cases are under trial or the 

investigations are pending. The Government is not able to give any other reply, probably, because 

the Government is not acting fast. The police are not working. I am not here to condemn the police 

department, because the police have always been saying that they do not get the latest material to 

stop terrorist activities. The money is also not being spent, from time to time. After terrorists tried to 

storm one place after another, the Government promised a number of times to provide financial  
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assistance, but the money which is required for stopping terrorist activity has not come. Today, I 

have sufficient time. 

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): But still. 

DR. MANOHAR JOSHI: But, Sir, what about the statement of the Chief Minister of 

Maharashtra and other Ministers. After these incidents took place, the Chief Minister went into most 

unwanted issue of rift with the NCP. I know that there is no relationship. But I am reading from the 

statement of what the State Chief Minister has said. I quote: "We made a grave mistake by giving 

Home Department to the NCP and, therefore, the bomb blasts could not be stopped by the Home 

Minister of the NCP." 

SHRI SHANTARAM NAIK (Goa): Please don't misquote. (Interruptions)... 

SHRI PRASANTA CHATTERJEE (West Bengal): It is the statement of the Chief Minister. 

(Interruptions)... The Chief Minister has clarified it later. (Interruptions)... Later the Chief Minister 

has clarified it. (Interruptions)... 

DR. MANOHAR JOSHI: What does it carry? It carries the serious reservation in the minds of 

the people. (Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Manohar Joshiji, the Home Minister wants to 

say something. (Interruptions)... 

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): He was making very 

important points and I am noting very carefully. But when we begin to discuss matters relating to a 

State Cabinet in Parliament, what prevents them from discussing tomorrow matters relating to the 

Union Cabinet in their legislature? I think, we should avoid discussion about purely internal matters of 

the State. (Interruptions)... 

DR. MANOHAR JOSHI: I don't understand what the Home Minister wants to convey. 

(Interruptions)... I only told him about the statement of the Chief Minister. But there are other 

shocking statements also. 

SHRI P. CHIDAMBARAM: We can't discuss them here. 

DR. MANOHAR JOSHI: The Chief Minister is the head of the State and if the Chief Minister  
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makes a mistake, he is responsible. Did the Home Minister warn him the next minute when the 

statement came? It came on all media, the TV, etc. The statement was shown everywhere. 

When the Chief Minister went to meet the relatives of the injured people, there were slogans 

like "hai, hai, shame, shame". This was organised by a political party leader. I am mentioning it 

because that leader did not belong to the Congress. He belonged to the other party. The people got 

agitated after the statement of the Chief Minister and they asked the Chief Minister to go back. This 

was absolutely wrong. The unfortunate part is that the political leader also did not understand the 

seriousness of this statement. Apart from this, the topmost leader. ...(Interruptions)... 

SHRI VIJAY JAWAHARLAL DARDA: Sir, ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please. 

DR. MANOHAR JOSHI: Your newspaper has only published it. ...(Interruptions)... So, you 

know the name of the leader. ...(Interruptions)... Your newspaper published it. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You please don't react to it. 

DR. MANOHAR JOSHI: If you want to know the name of the leader, you can see me. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Try to conclude, please. 

DR. MANOHAR JOSHI: The statement of the topmost leader of the country * is also not liked 

by that very people. What has * said? He has expressed the inability of the Government to stop 

bomb blasts and explosions 100 per cent. He has stated that no country has been able to stop them 

totally. Is it the occasion to speak like this? My question is different. I am referring to politics only 

wherever it is absolutely necessary. Can the top leader of the country say that we can do 99 per cent 

or 100 per cent can't be done? ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): One minute. ...(Interruptions)... No, Tiwariji, 

please. ...(Interruptions)... Joshiji, please. ...(Interruptions)... Joshiji, please sit down. 

...(Interruptions)... Let me say. ...(Interruptions)... 

Ǜी वी. हनुमंत राव (आंधर् Ģदेश): आप िकसी का भी नाम नहीं ...(Ëयवधान)... 

* Expunged as ordered by the Chair. 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Tiwariji. please. ...(Interruptions)... Mr. Rao, 

please sit down. ...(Interruptions)... Joshiji, please. ...(Interruptions)... Please sit down. 

...(Interruptions)... Please sit down. ...(Interruptions)... Mabelji, please sit down. 

...(Interruptions)... Joshiji, please. ...(Interruptions)... You can't criticise an hon. Member of the 

other House. ...(Interruptions)... Please let me say. ...(Interruptions)... No, please. 

Ǜी िवकर्म वमार्: सर, ...(Ëयवधान)... 

Ǜी िशवानन्द ितवारी (िबहार): इन्हȗने * जी को टॉप लीडर मान िलया है, तब आप क्यȗ ...(Ëयवधान)... 

उपसभाध्यक्ष (Ģो. पी.जे. कुिरयन): Ãलीज़, आप बिैठए। आप बिैठए ...(Ëयवधान)... You can't criticise an 

hon. Member of the other House. That is not right. You are a very senior Member. 

...(Interruptions)... You were the Speaker of the other House. ...(Interruptions)... Please. 

...(Interruptions)... You are a very senior Member. You were the hon. Speaker of the other House. 

You were the Chief Minister. So, you know the rules. You can't criticise an hon. Member of the other 

House who can't come here and defend himself. ...(Interruptions)... No, please. I have said what I 

want to say. Please sit down. ...(Interruptions)... Whatever he is doing, I have said what I have to 

say. 

DR. MANOHAR JOSHI: Sir, I have said, "One leader of a party". There should not be any 

objection to that. I am not accusing him. I am only saying that this is the statement which is known to 

everybody. Can it be said, when such an incident has taken place and people have died, that no 

party can stop it, that no Government can stop it? What is more important? More important is not his 

statement, but the time, which he has chosen for making a statement, is wrong. This was, 

absolutely, not necessary and it was not worth-saying at a time when people had died. 

There was one more statement, which also I am opposing. You know, Sir, who has made that 

statement. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Joshiji, whatever amounts to criticism of the 

Member of the other House, I will delete it. ...(Interruptions)... 

* Expunged as ordered by the Chair. 
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DR. MANOHAR JOSHI: I am not naming anybody. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don't go to an area. ...(Interruptions)... 

Please sit down. Don't go to an area where you are not supposed to go. I am telling it to you. 

...(Interruptions)... That is my problem. You are a very senior Member. That is my problem. 

...(Interruptions)... Joshiji, you are a very senior Member. That is my problem. 

DR. MANOHAR JOSHI: Sir, I have not said anything wrong. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You constrain yourself. ...(Interruptions)... 

DR. MANOHAR JOSHI: I am not saying anything wrong. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Whatever is amounting to criticism, will be 

deleted, will be expunged. 

डॉ. वी. मैतेर्यन (तिमलनाडु): सर, ...(Ëयवधान)... जब नाम नहीं लȂगे, तो िफर बोलने मȂ क्या है? 

...(Ëयवधान)... 

उपसभाध्यक्ष (Ģो. पी.जे. कुिरयन): इन्हȗने नाम ले िलया। ...(Ëयवधान)... 

डॉ. वी. मैतेर्यन: अभी नहीं िलया। 

उपसभाध्यक्ष (Ģो. पी.जे. कुिरयन): इन्हȗने पहले नाम ले िलया। ...(Ëयवधान)... He could  

have said, "A leader". ...(Interruptions)... इन्हȗने नाम ले िलया। What can I do?  

...(Interruptions)... Also, the time allotted to you is 20 minutes, but you have taken  

31 minutes. Please conclude. 

DR. MANOHAR JOSHI: Sir, half of my speech is over. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You see, the time allotted for 'Others' group is 

only 20 minutes and you have taken 31 minutes. How can I accommodate others? 

Ǜी भगत िंसह कोÌयारी: सर, ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let him confine to what he has to say. 

DR. MANOHAR JOSHI: Sir, the Minister of Parliamentary Affairs has told me that I can take as 

much time as I want. 
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. 

DR. MANOHAR JOSHI: The Minister of Parliamentary Affairs has told me. Sir, how can you 

say, "No"? 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Whatever the Minister of Parliamentary 

Affairs says. ...(Interruptions)... 

DR. MANOHAR JOSHI: Sir, the Minister of Parliamentary Affairs came to me and said. 

...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Whatever the Minister of Parliamentary Affairs 

told you is between you and him. I have to go by the allotted time. I have to run the House. You try to 

conclude. ...(Interruptions)... 

Ǜी भगत िंसह कोÌयारी (उǄराखंड): सर, ...(Ëयवधान)... ये महाराÍटर् से हȅ। ...(Ëयवधान)... आप इनको 

बोलने दीिजए। ...(Ëयवधान)... 

SHRI S.S. AHLUWALIA (Jharkhand): What is the problem? A newly appointed Minister of 

Parliamentary Affairs, who represents Maharashtra, assured the Maharashtraian leader that he can 

take as much time as he wants. What is the problem? He has given this assurance. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ahluwaliaji, I am not bound by that. That is the 

problem. 

DR. MANOHAR JOSHI: Sir, another gentleman has said, Which is very shocking, that terrorist 

attacks took place because of the influx of outsiders into Mumbai. He particularly said that the influx 

of people from Uttar Pradesh and Bihar was responsible for these attacks. Therefore, his conclusion 

was it is not my conclusion - that in the entire country a permit system should be started. Is it time for 

making these statements? Did the Government take notice of it? Did you ask him why he had made 

such a statement? Sir, while starting my speech, I said that this issue was beyond politics. We must 

all be worried about it. One of the reasons why such things happen is the behaviour of such types of 

leaders and their statements. That is why I have quoted these two statements. ...(Interruptions)... 

He is not a Member of the House. Are we, politicians, alone to be concerned with this issue? I don't 

think so. A famous cine actor,... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Joshiji, please conclude. You have taken 34 

minutes. 
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SHRI MANOHAR JOSHI: A famous cine actor, *, threw a party ...(Interruptions)... 

SHRIMATI BRINDA KARAT: Why is he bringing such things here? 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is what I am saying. Mr. Joshi, why do 

you go to this area? You confine yourself to the subject. ...(Interruptions)... 

SHRIMATI BRINDA KARAT: In what way are we concerned whether somebody threw a party 

or not? ...(Interruptions)... 

Ǜी राजनीित Ģसाद (िबहार): परिमट िसÎटम वाली बात िकसने बोली, उसका नाम ले लीिजए। 

...(Ëयवधान)... 

DR. MANOHAR JOSHI: What he has done, is it in the interest of the country? 

...(Interruptions)... 

Ǜी िशवानन्द ितवारी: सर, परिमट वाले का नाम इन्हȗने नहीं िलया। ...(Ëयवधान)... िजसने िबहार और उǄर 

Ģदेश के लोगȗ के बारे मȂ कहा, उसका नाम नहीं िलया। ...(Ëयवधान)... * का नाम िलया। ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Joshi, it is a well accepted convention in 

the House that we will not criticize a person vvho cannot come here and defend himself. You know 

that. Why do you take names? You say, 'a leader' or 'a film star'. I can accept that. Don't take 

names. Now, please conclude. 

DR. MANOHAR JOSHI: Was it proper for a cine star to throw a party when people have died? 

Are they not responsible members of the society? ...(Interruptions)... 

SHRIMATI BRINDA KARAT: Let them say how many of their leaders attended the Fashion 

Show. ...(Interruptions)... 

Ǜी िशवानन्द ितवारी: सर, * का नाम क्यȗ नहीं िलया गया, * का नाम क्यȗ िलया गया? ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): All the names of people, which he has 

mentioned here, those who cannot come here and defend themselves, are to be expunged. 

* Expunged as ordered by the Chair. 
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4.00 P.M. 

DR. MANOHAR JOSHI: Sir, Osama bin Laden ...(Interruptions)... Can I take his name? 

...(Interruptions)... 

SHRI S.S. AHLUWALIA: We want the Chair to say whether this is going on record or not. And, 

should we refer to Osama bin Laden as Osama bin Ladenji? 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. You have taken 37 minutes. 

DR. MANOHAR JOSHI: I am so sorry to say that a leader, who is always in the habit of making 

allegations, has made an allegation that the bomb blasts were because of RSS. You all know who 

must have said it. These allegations also cannot be tolerated. Then, when he went to Bhopal, - I am 

now giving a clue - people attacked him and, thereafter, he stopped saying about the bomb blasts. 

Finally, Sir, ...(Interruptions)... 

Ǜी िवजय जवाहरलाल दडार् (महाराÍटर्): उǄर भारतीय िकसने बोला, उसका नाम बताइए। ...(Ëयवधान)... 

DR. MANOHAR JOSHI: If you are reading newspapers, you will know that. Finally, Sir, a 

number of political leaders came to the hospital, and they made important statements. The Prime 

Minister said in Mumbai, "Every remedial step will be taken to stop terrorism anywhere." 

I would like to know from the hon. Minister the steps they has taken. Has he taken any step? 

My charge against the Government is that it has taken no steps to stop terrorism. I am also 

convinced that action against terrorism is not being taken for political reasons. Otherwise, it is not 

difficult and it is not impossible also... 

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please conclude now. 

DR. MANOHAR JOSHI: If you cannot save the lives of people, it is a very serious matter. 

Sir, Shri Chidambaram was also there at the hospital. He knows what the Prime Minister has 

said. Shri Chidambaram, the hon. Minister of Home Affairs, had said that this was a pre-planned  
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conspiracy. How did the lion. Minister come to know of this the very next day? How could he make 

this statement the next day? And if he made this statement, he should tell the House now... 

DR. V. MAITREYAN: He should tell us who is behind this conspiracy? 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No cross-talk please. 

DR. MANOHAR JOSHI: He should, at least, take the House into confidence and tell us who 

did it. 

Sir, Advaniji is a renowned leader and a Member of the other House. He has said that, looking 

into the inability of the present Government, the people must now find an alternative. His statement is 

very true. If this Government cannot save the lives of our people, it has no right to rule this country. 

Therefore, I support the statement made by Advaniji. 

Then, Sir, if I do not refer to the statement made by my party chief, it would be unfair. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): All right. You can do that. 

DR. MANOHAR JOSHI: Shri Balasaheb Thackeray had made a statement and that statement 

is equally important. 

SHRI TARIQ ANWAR (Maharashtra): Objectionable. ...(Interruptions)... 

DR. MANOHAR JOSHI: What is objectionable? 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, Dr. Joshi. You have no time to get into 

this. 

DR. MANOHAR JOSHI: Sir, ask them not to disturb me. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don't listen to them. You speak for one or two 

minutes and conclude. 

DR. MANOHAR JOSHI: I will conclude, Sir, provided nobody disturbs me. 

Now, Balasaheb made a statement, "it is now the time if you want to stop terrorism. 

Everybody must take a weapon in his own hands and then only terrorism can be stopped; otherwise, 

not". ...(Interruptions)... Why are you trying to ridicule it? ...(Interruptions)... Why are you trying  
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to ridicule it? Israel did it. They made army training compulsory and, therefore, were able to stop 

terrorism. ...(Interruptions)... Sir, I must also say that only condolence motions are passed in this 

House, and emotions for the innocents who are killed in terrorist acts are not enough. Give weapons 

to the people. The Chief Minister had said that the Scotland Yard Police is required to stop this. I 

don't think so. Our own Police can do it. Give them proper jackets. Give them modern weapons. 

Many a time these complaints have been made but the Government hasn't done anything. 

Sometimes, money was not provided, particularly to the State of Maharashtra, looking into the 

difficulties of the city of Mumbai. I would request the hon. Home Minister to look into these matters, 

provide everything that is required and I am confident that the Police of Mumbai, as also the Police in 

the entire country, is capable enough to stop terrorism. But, then, you must treat them properly and 

help them fully in the discharge of their duties. 

SHRI SHANTARAM NAIK: Sir, we are discussing today the situation arising out of growing 

incidents of terrorism in the country with special reference to recent blasts in Mumbai on 13th July, 

2011. 

Sir, it is very difficult to define 'terrorism'. Several attempts have been made by various 

institutions and bodies but nobody has been able to arrive at a precise definition of 'terrorism'. It is 

said that it broadly refers to those violent acts which are intended to create fear and are perpetrated 

for religious, political or ideological good. There are more than a hundred definitions of 'terrorism' 

which are in circulation. 

But, broadly speaking, there are two types of terrorist acts or terrorism. 

One of them is State-sponsored terrorism, the one which is resorted to by Pakistan, our 

neighbour. The other is resorted to by a State in the country, the Government of a State in our own 

country, which belongs to an opposition party. Nobody talks of that terrorism. Nobody is trying to 

seek any remedy. That is the state. ...(Interruptions)... 

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, what is he talking? 

SHRI SHANTARAM NAIK: Sir, I am talking about the State terrorism. I have not named any 

State. I have not named any political party. I am entitled to speak. ...(Interruptions)... 

Ǜी िवजय जवाहरलाल दडार्: िकसी का नाम नहीं िलया िफर क्यȗ आपिǄ कर रहे हȅ? ...(Ëयवधान)... 
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उपसभाध्यक्ष (Ģो. पी.जे. कुिरयन): मȅ िरकॉडर् देखंूगा। 

SHRI SHANTARAM NAIK: In November, 2004, the U.N. Secretary-General's report describes 

'terrorism' as "any act intended to cause death or serious body harm to civilians or non-combatants' 

with the purpose of intimidating a population or compelling a Government or an international 

organization to do or abstain from doing any act. I am just trying to define an act of terrorism from 

definitions which are in circulation. 

It is said that as on 2006-the hon. Home Minister may correct me if I am wrong - 232 out of 

608 districts are affected by terrorists. I think, this figure should be on the higher side now. It is also 

said that about 800 terrorist cells are in operation in the country. Joshiji is not here, but right from the 

beginning, he had been saying that the Government is not serious on fighting terrorism. There cannot 

be more * than this statement. Throughout his speech, he was telling*. Can you imagine that the 

Government is not serious? You can find fault with the Government. You can say that it should have 

done this or that. But saying that the Government is not serious is not right. 

Ǜी रिव शंकर Ģसाद (िबहार): अगर रूिंलग पाटीर् के मेन Îपीकर का यह Îवभाव है, then you are giving 

a licence to others. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Ravi Shankar Prasad, before your asking, I 

have removed it from the record. 

SHRI SHANTARAM NAIK: He was speaking untruth. He was saying something which was not 

true. ...(Interruptions)... Do I not have the liberty to say that he was speaking untruth? He is 

speaking about Mumbai blasts, etc. If there is any party which saw a sort of violence was his party 

and 30 years back! Ask him who started that. He has seen in Mumbai buses being burnt and burnt. 

He has not seen such violence in Mumbai before that. Therefore, he must speak with a sense of 

responsibility. He must see which party started any sort of violence in Mumbai. 

Secondly, Sir, one of our leaders has been criticized for speaking something which is true. 

...(Interruptions)... Sir, acts of terrorism do take place in any part of the country and in any part  

of the world. If somebody says that we cannot prevent all acts of tenorism, it is a reality. Why should  

* Expunged as ordered by the Chair. 
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anybody criticize the statement which says that we cannot prevent all acts of terrorism? It is true. 

Why should we discourage somebody from saying something which is truth? I wonder why the 

media should show it as truth throughout the day. Would you like somebody to say untruth? 

SHRI BHAGAT SINGH KOSHYARI: Sir, if a senior Member from the ruling party says like this, 

it means, we should expect more and more such activities in the country. ...(Interruptions)... 

SHRI V.P. SINGH BADNORE: You simply say that you cannot stop it. ...(Interruptions)... 

SHRI SHANTARAM NAIK: We are realistic. We are realistic, not artificial, not cosmetic like 

you. We are not cosmetic, we are realistic. We have to try our best to see to it that all acts of 

terrorism are prevented. But, if somebody says that we can't prevent all acts, what is wrong in it? In 

a country, where millions of people move in a place-you can see lakhs of people in Mumbai moving in 

a place - if anybody does any act, by and large, can you prevent such an act? We have to try our 

best to prevent such acts. But, please remember, be realistic. If you want to be unrealistic, fine; it is 

up to you. 

Sir, Advaniji came to Mumbai, he came to Mumbai immediately after this incident, and he said, 

"There was no failure of communication or any intelligence machinery. There was a failure of policy." 

What is the failure of policy? He never explained it. Perhaps, he has got in mind certain policy. How 

do we know about his policy? How do we know about his party's policy? ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Keep in mind my ruling. You cannot take name 

and criticize. ...(Interruptions)... That is the ruling I have already given. 

SHRI SHANTARAM NAIK: Okay; if that name is unparliamentary, I will not take it. 

...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can say, 'a leader'. By taking name, you 

cannot criticize. It is because that person cannot come and defend here. That is all. 

SHRI SHANTARAM NAIK: The question is, I know only your policy which allows to take  
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terrorists in a special plane and reach them to safety. That is your policy against terrorism. Are you 

going to refer to that policy? Where is the failure of our policy? Which part of our policy which has 

failed? You just indicate that. Which of our law which has failed? You show any action of ours which 

has failed. I can understand, we have to do more. But saying that there is no intelligence failure, but 

there is a policy failure is not correct. You are saying this because this time you found that there was 

no failure as such. Therefore, you are referring to policy failure. 

Then, Sir, there were several incidents at several places. You always get irritated when 

somebody refers to right-wing terrorism, etc. But it is there in the country. This all happens in my 

own town, Madgaon, in Goa. Whose act is it? It is right-wing Hindu terrorism. Now, the prosecution 

is going on. There were such acts at Malegaon, Ajmer, etc. Why do you feel shy of it? I think, you 

have got very much control over those people. Please, try to convince them. They are in your hands; 

they are your friends; they are your relatives. Please, try to control those people. If you control the 

right-wing terrorism, then, almost 50 to 60 per cent of terrorism will be over. It is going on and 

increasing. महात्मा गाधंी को इस दुिनया से िकसने उठाया, आप जरा सोिचए। वह सबसे पहला terrorism का act 

था, जब महात्मा गाधंी को इस दुिनया से उठाया। िकन लोगȗ ने उठाया, व ेिकसके िरÌतेदार थे, वे िकसके दोÎत थे, 

उनके िकनसे संबधं थे, यह आप जरा सोिचए। िफर आपको पता चलेगा िक right - wing terrorism क्या होता है? 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shantaramji, come to the topic. 

...(Interruptions)...) I will deal with it. 

SHRI V.P. SINGH BADNORE: Is he speaking on terrorism? ...(Interruptions)... 

SHRI SHANTARAM NAIK: Is this not relevant? What is this, Sir? Sir, * 

Ǜी रिव शंकर Ģसाद: सर, यह क्या हो रहा है? ...(Ëयवधान)... यह कोई मज़ाक है क्या? कागेंर्स का िकसके 

साथ संबधं है? ...(Ëयवधान)... What is this? ...(Interruptions)... 

SHRI SHANTARAM NAIK: Have I said anything unparliamentary? ...(Interruptions)... Sir, this 

is my maiden speech. ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You speak on the subject. ...(Interruptions)... 

* Expunged as ordered by the Chair. 
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Ǜी रिव शंकर Ģसाद: ये क्या बोल रहे हȅ? यह िंहदुÎतान की पािर्लयामȂट है। क्या आप नहीं समझते हȅ? क्या 

वे िजÇमेदारी की बात कर रहे हȅ? ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shantaram, you have a subject before 

you. ...(Interruptions)... 

Ǜी भगत िंसह कोÌयारी: आप िकस गाधंी को गाधंी मानते हो? यह क्या बात है? ...(Ëयवधान)... असली गाधंी 

को हम गाधंी मानते हȅ। ...(Ëयवधान)... 

Ǜी रिव शंकर Ģसाद: अगर वे Ģोवोक कर रहे हȅ तो ...(Ëयवधान)... You are a senior Member. 

...(Interruptions)... This is not acceptable. I am very sorry. अगर उनको Ģोवोकेिटव िडबेट करनी है तो 

हम तैयार हȅ इसके िलए। बताइए क्या बोल रहे हȅ? ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please, sit down. I will go through the 

records. Whatever is objectionable will be expunged. 

Ǜी रिव शंकर Ģसाद: सर, * क्या मतलब है इसका? ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no; it will be expunged. 

...(Interruptions)... 

Ǜी रिव शंकर Ģसाद: ये क्या बोल रहे हȅ? He must apologize. ...(Interruptions)... मȅ िफर कह रहा हंू 

िक अगर Ģोवोकेिटव िडबेट होनी है तो हम तैयार हȅ। हम कागेंर्स का पूरा कच्चा-िचƻा खोलकर रख दȂगे। 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It will be expunged. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, I would like to get a ruling on this. Today in the Business Order it 

is written, 'To raise a discussion on the situation arising out of growing incidents of terrorism in the 

country with special reference to recent blasts in Mumbai on 13th July, 2011'. But the Member from 

the other side, from the Treasury Benches, wants to refer or raise the issue of 1948 or 1949. I am a 

displaced person, I am a sufferer of partition, I have many grievances against those leaders, our 

founding fathers. You just draw a line. What do you mean by this notice? You must draw a line. Tell 

him to withdraw his words. Whatever he said should be withdrawn. He should withdraw his words. 

...(Interruptions)... 

Ǜी रिव शंकर Ģसाद: इनके नेता ने कहा था, एक बड़ा पेड़ िगरता है तो धरती िहलती है 

...(Interruptions)... मȅ नाम नहीं ले रहा हंू। इनके नेता ने कहा था िक बड़ा पेड़ िगरता है तो धरती िहलती है। 

...(Interruptions)... 

* Expunged as ordered by the Chair. 
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SHRI S. S. AHLUWALIA: He should withdraw that. Which type of terrorism do you want to 

discuss? ...(Interruptions)... This formulation was decided by the BAC. Which type of terrorism are 

we discussing? You must draw a line and tell him to withdraw his last sentence. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please listen to me. I have already given the 

ruling and clarified that. The discussion should be within the scope of this subject matter. I told you 

to speak whatever is relevant with regard to the subject. I told this. It is applicable to every Member. 

...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Sir, he has stated it many times. It has gone on television. 

टीवी पर क्या-क्या बोलता है? ...(Ëयवधान)... उनको माफी मागंनी पड़ेगी। ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ravi Shankar Prasadji, please listen. Whatever 

particular sentence he has said is expunged and it cannot be telecast. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: No, no, Sir. He should withdraw that ...(Interruptions)... No, no. He 

should withdraw that. Whatever he has said should be withdrawn by him. ...(Interruptions)... 

SHRI SHANTARAM NAIK: Withdraw, what? ...(Interruptions)... You tell me what I should 

withdraw ...(Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, he should withdraw that ...(Interruptions)... 

SHRI SHANTARAM NAIK: What I should withdraw? You tell me...(Interruptions)... Tell me 

what I should withdraw? ...(Interruptions)... Give me in writing what I should withdraw 

...(Interruptions)... 

SHRI S.S. AHLUWALIA: This is not the way, Sir. You told the other hon. Member that you 

would delete everything which is unparliamentary. He was talking about the recent occurrences. 

Now, he is talking since the inception of India. What is this? At that time, he was from Portugal; he 

was not from India. You are from Portugal at that time. He came to know about India later. He was a 

Portuguese at that time. 

Ǜी शान्ताराम नायक: क्या महात्मा गाधंी के बारे मȂ यही आदर है? ...(Ëयवधान)... 
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SHRI S.S. AHLUWALIA: Sir, please tell him to withdraw that ...(Interruptions)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is already expunged ...(Interruptions)... 

Ǜी पुरुषोǄम खोडाभाई रुपाला (गुजरात): जब भी ऐसा हमला होता है, इनको गाधंी जी क्यȗ याद आते हȅ? 

...(Ëयवधान)... 

THE VICE CHAIRMAN (PROF. P.J. KURIEN) : It is expunged...(Interruptions)... 

SHRI S.S. AHLUWALIA : Why do you remove?...(Interruptions)... Sir, everybody will say 

something unparliamentary and you will delete it!...(Interruptions)... it is already telecast 

...(Interruptions)... That is not the point He must understand what to say and what not say 

...(Interruptions)... 

SHRI PRAVEEN RASHTRAPAL (Gujarat) : Sir, he cannot presurize the Chair to direct the 

Member to withdraw something ...(Interruptions)... It is the Chair which has to decided about 

...(Interruptions)...  

SHRI S.S. AHLUWALIA : Let the Chair decide. You don’t decide ...(Interruptions)... Please 

don’t stand up in between ...(Interruptions)... 

Ǜी शान्ताराम नायक : सर, महात्मा गाधंी का खून हुआ, क्या हम यह नहीं बता सकते?...(Ëयवधान)... 

SHRI S.S. AHLUWALIA : Sir, tell him to withdraw. Otherwise, it is difficult to control the 

Members ...(Interruptions)... It is difficult to control the Members ...(Interruptions)...  

SHRI SHANTARAM NAIK: Sir, let me close the chapter. Now, I am giving concrete 

suggestions. ...(Interruptions)... I am concluding my speech. ...(Interruptions)... 

DR. BHARAT KUMAR RAUT (Maharashtra): Sir, he should withdraw his statement first. 

...(Interruptions)... 

Ǜी शान्ताराम नायक: कौनसा ÎटेटमȂट? ...(Ëयवधान)... Which statement you are talking about? I am 

now making some concrete suggestions. ...(Interruptions)... 

SHRI S.S. AHLUWALIA: He has to withdraw that statement, first. ...(Interruptions)... 
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Ǜी शान्ताराम नायक: कौनसा ÎटेटमȂट? ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): One minute ...(Interruptions)... 

SHRI SHANTARAM NAIK: Sir, I suggest that in our school text books lessons on patriotism 
have to be incorporated ...(Interruptions)... 

SHRI VIKRAM VERMA (Madhya Pradesh): Sir, what is this. ...(Interruptions)... सर, यह क्या 
है? ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down. See, the position is this. He 
was making a blanket allegation on all the leaders of the party which he is not expected to do. This is 
number one. But, I expunged that statement. Once it is expunged, it is as if he has not said. 
Therefore, withdrawal is not possible. So, my suggestion and advice is, he can express sorry. 
...(Interruptions)... 

SHRI S.S. AHLUWALIA: No, no. It cannot be done like this. ...(Interruptions)... 

SHRI SHANTARAM NAIK: Sir, unless I know which is the statement that has constituted 
unparliamentary, how can I withdraw? ...(Interruptions)... 

SHRI S.S. AHLUWALIA: Sir, you have expunged it from the record. But, it is a live telecast. 
The entire world has watched what he said. He must apologize. He must apologize. It is only then he 
can proceed. 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Ahluwaliaji, whatever is. 
...(Interruptions)... 

SHRI S.S. AHLUWALIA: No; he must say sorry. ...(Interruptions)... 

Ǜी शान्ताराम नायक: अगर आप गाधंी जी के ऊपर ...(Ëयवधान)... 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He will express regret. ...(Interruptions)... 

Ǜी एस.एस. अहलुवािलया: पहले माफी मागंȂ, उसके बाद कुछ कहȂ। 

Ǜी शान्ताराम नायक: सुन लीिजए ...(Ëयवधान)... 

SHRI S.S. AHLUWALIA: No; no, say 'sorry'. ...(Interruptions)... 

Ǜी शान्तराम नायक: अगर मेरे कहने से ...(Ëयवधान)... 

SHRI S.S. AHLUWALIA: No its and buts. ...(Interruptions)... No its and buts. 
...(Interruptions)... Say 'sorry'. ...(Interruptions)... What is this? ...(Interruptions)... Control your 
members. 
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उपसभाध्यक्ष (Ģो. पी.जे. कुिरयन): अहलुवािलया जी, ...(Ëयवधान)... 

Ǜी शान्ताराम नायक: मेरे िकसी बयान से आपकी फीिंलग्स हटर् हुई हȅ तो मȅ माफी चाहता हंू। 

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, now, proceed. Please stick to the 

subject. 

SHRI SHANTARAM NAIK: Sir, I would like to suggest that in our school textbooks lessons on 

patriotism have to be embedded so that every student becomes a patriotic citizen. 

Secondly, our law should be so amended that if any citizen comes to know about any act of 

terrorism or comes to know about any terrorist, it should be his bounden duty to inform the law 

authorities so that timely action can be taken. 

Thirdly, I would like to say that our intelligence agencies - I would not like to compare with the 

KGB - should be broad-based agencies. There are lakhs to people who are willing to inform the 

authorities about suspected terrorist activities. Let us take the help of those informers and strengthen 

our intelligence agencies. 

My next suggestion is that, if possible, certain chemicals, like, ammonium nitrate, which can 

be used in making bombs, should be banned. Such chemicals should not be easily available. 

Then, Sir, our police force must be modernized and all modern technologies must be available 

with them. Most of our police stations do not have modern technological equipments. Every police 

station, howsoever small it may be, should have internet, fax, and scanning facilities. They should be 

up-to-date, as far as communication system is concerned. We must re-introduce the beat system in 

our police force. In some States, the beat system has been revived. A beat constable is the key 

person who knows the most about his area. He surveys each and every house of his area on a 

regular basis. Therefore, the beat system should be revived. 

Then, our Evidence Act should be amended because new technological pieces of evidence are 

available these days. Many such technological evidences are not recognized by our Evidence Act. 

These are also not recognized by our courts of law. Therefore, if modern challenges are to be met, 

the Evidence Act will have to be accordingly amended. 



 294

Lastly, apart from taking action on individual basis, we must have a policy to deal with State 

terrorism, which is prevailing in some parts of the country. 

Thank you very much. 

Ǜी रिव शंकर Ģसाद: माननीय उपसभाध्यक्ष जी, आज की चचार् बहुत ही संवेदनशील िवषय पर है। मुÇबई मȂ 

1993 से आज तक 14 आतंकवादी हमले हो चुके हȅ। अभी जो 13 जुलाई को हुआ, िजसकी हम चचार् कर रहे हȅ, इसमȂ 

17 लोग मारे गए हȅ और सȅकड़ȗ लोग घायल हुए। आज हम आतंक के साये मȂ जी रहे हȅ, कब आतंक का नासूर कहा ं

फूट जाएगा, हमȂ पता नहीं है। आतंकी आते हȅ, हमला करते हȅ, हम सब चचार् करते हȅ, सातं्वना देते हȅ और हम इस 

साये मȂ रहते हȅ िक अगला आतंकी हमला कब होगा? अभी जोशी जी ने हाल की कुछ घटनाओं का िजकर् िकया, 

काशी मȂ गंगा आरती के समय लोग मारे गए, मȅ 2010 की चचार् कर रहा हंू, जमर्न बेकरी पर हमला हुआ, िदÊली हाई 

कोटर् के सामने बम फटा, बȂगलुरु मȂ हुआ, लेिकन अभी तक िकसी घटना के षडयंतर्कारी को हम नहीं पकड़ सके 

और न अनुसंधान की िदशा मȂ आगे जा सके। 

मुझे याद है िक 13 तारीख को माननीय Ģधान मंतर्ी डा. मनमोहन िंसह मुÇबई मȂ थे और Îवय ंमाननीय गृह 

मंतर्ी िचदÇबरम साहब भी थे। मȅने Ģधान मंतर्ी जी की उस िदन की िटÃपणी को देखा है िक हम इस बात की कोिशश 

करȂगे िक आगे कोई आतंकवादी घटना न हो। उसी िदन मुÇबई मȂ माननीय गृह मंतर्ी जी की िटÃपणी आयी िक भारत 

के सारे शहर खतरे मȂ हȅ। व ेसारे ÎटेटमȂट मेरे पास हȅ, उनको िदखाने की जरूरत नहीं है। मतलब आगे हमले हो 

सकते हȅ और हमले रूकȂ गे, इसकी गारंटी नहीं है। ये हमले बार-बार क्यȗ होते हȅ? आज उधर से चचार् हो रही थी 

1947-48 की, हमȂ उसमȂ जाने की जरूरत नहीं है। माननीय उपसभाध्यक्ष जी, मुÇबई मȂ बार-बार हमले होने के तीन 

सीधे कारण हȅ। आतंकवादी बताना चाहते हȅ िक हम हȅ, हमारी हैिसयत पहचानो। Recognise our visibility. We 

can do anything we feel like. दूसरा कारण है, व ेयह बताना चाहते हȅ िक महाराÍटर् की पुिलस या बाकी सुरक्षा 

बल िकतने कमजोर हȅ, हम जब चाहे उसे भेदकर आतंकवादी हमले कर सकते हȅ। तीसरा कारण है िक जब भारत 

के Ģधान मंतर्ी G-20 मȂ जाते हȅ और िवǄ मंतर्ी जी वहा ंलोगȗ से िमलने जाते हȅ िक हमारी हैिसयत पहचानो, तो वे 

कहते हȅ िक तुÇहारी हैिसयत यह है िक हम जब चाहे बम फोड़ सकते हȅ और investors, don't invest in India. It 

is a security risk country. इसके िलए 1947-48 मȂ जाने की जरूरत नहीं है और यह सब पािकÎतान के इशारे से 

हो रहा है िजसकी एक पॉिलसी है थाउजȂǵ कट्स। 

आज जब मȅ यहा ंखड़ा हंू आतंकवादी का कोई Îवरूप हो, मȅ उसका समथर्न करने के िलए नहीं खड़ा हंू, 

िजसके िखलाफ सबतू हो, मȅ उसके िखलाफ कायर्वाही होनी चािहए। यह क्या बात है? िहन्दू आतंकवाद की  

बात  कही  जाती है। हमने कभी मुिÎलम आतंकवाद नहीं कहा, हमने ज़ेहाद आतंकवाद की बात कही। इस मुÊक को  
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बनाने मȂ िहन्दू-मुिÎलम-िसख-ईसाई सभी का हाथ है और आतंकवाद के साये मȂ सभी मरते हȅ। आतंकवादी िहन्दुओं 

को भी मारते हȅ, मुसलमानȗ को भी मारते हȅ। क्या इससे िसख परेशान नहीं हȅ? क्यȗिक आतंकवादी यह समझते हȅ 

िक हम िहन्दुÎतान पर हमला करȂगे और हमारे िखलाफ कोई दंडात्मक कायर्वाही नहीं होगी। They know they 

have no penalty to pay for unleashing terrorist attack in India. उनको मालमू है, उनके आकाओं को मालमू 

है िक अगर कभी फंस भी जाओगे तो िहन्दुÎतान की राजनीित ऐसी है िक तुमको बचाने के िलए अपने-आप राÎता 

िनकलता जाएगा। इसका कुछ संकेत हम यहा ंकी िडबेट मȂ देख रहे हȅ, यह हमȂ समझना चािहए। 

उपसभाध्यक्ष जी, मुÇबई की घटना हुई, मȅ उसका एक फोटो देख रहा था। एक वैन मȂ पाचं-छह लोगȗ को 

फȅ क िदया गया था, खौफ से, खून से सने हुए चेहरे, इंिडया टुडे मȂ भी एक चेहरा छपा है। टर्ेड टॉवर न्ययूाकर्  मȂ 9/11 

को आतंकवादी घटना हुयी थी, उसमȂ 3 हजार लोग मारे गये थे। यह सवाल मेरे जेहन मȂ हमेशा उठता है िक 

अमेिरका और यरूोप की टेिलिवजन कÇपिनया,ं रेिडयो कÇपिनया ंहम से अिधक ģी हȅ। लेिकन क्या हमने कभी 3 

हजार लोगȗ की लाशȗ की कतारȂ देखीं, खून से सने उनके चेहने देखो, घबराये हुए चेहरे देखे? मȅ अमेिरका मȂ एक 

कायर्कर्म मȂ था, वहा ंपर टी.वी. के लोग थे, िंथक टȂक यिूनटी के लोग थे, मȅने उनसे सवाल पूछा और यह बात 2003 

की है, तो उन्हȗने कहा, "हा"ं हम आजाद हȅ, लेिकन हम अपने रेिडयो, टेिलिवजन का अवसर, Ãलेटफामर् 

आतंकवािदयȗ को मुÊक मȂ खौफ पैदा करने के िलए नहीं देना चाहते। जब यह समझदारी बनती है, तो अमेिरका मȂ 

9/11 के बाद कोई आतंकवादी हमला नहीं होता है। यिद होतो है, तो टाइम Îक्वायर पर पािकÎतान का आतंकवादी 

पकड़ा जाता है। क्या हम यह समझदारी बना सकते हȅ, क्यȗ नहीं बना सकते। 

माननीय उपसभाध्यक्ष जी, whenever there is a debate on terrorism, why do we appear so 

divided? आज मȅ एक बात कहना चाहता हंू िक आतंकवाद के िखलाफ एक नासूर है, िवदेश के इशारे से काम 

होता है। माननीय गृह मंतर्ी जी ने बताया था िक we have vulnerable neighbourhood around us, from 

Afghanistan to Pakistan. तो क्या हमȂ आतंकवाद के िखलाफ सख्त कायर्वाही करने की आवÌयकता नहीं है? मȅ 

आज BJP की ओर से कहना चाहता हंू िक आप अपने वƪा को देिखए और गृह मंतर्ी जी, इधर की िजÇमेवारी देिखए 

तथा आतंकवाद को रोकने के िलए सख्त कायर्वाही कीिजए, हम आपके साथ खड़े रहȂगे, हम यह वायदा करते हȅ। 

ये हमारे नेताओं ने भी कहा है, यह िजÇमेदारी तो होनी चािहए। इधर क्या होता है? एक घटना बटाला हाउस की हुई 

और उसमȂ आतंकवादी मारे गए। उस घटना मȂ िदÊली पुिलस का एक बहादुर इन्Îपेक्टर मोहन शमार् भी मारा गया 

था, उसको अशोक चकर् िदया। आपके एक महामंतर्ी हȅ, वे िमलने के िलए आज़मगढ़ चले गये, क्या संकेत िदया िक 

पूरी घटना गलत थी। ऐसा क्यȗ होता है? अफ़जल गुरु की बात आती है, लेिकन मȅ उसकी बहस मȂ नहीं जाना 

चाहता हंू, आप भी विरÍठ सासंद हȅ और आपको भी मालूम है िक जब 2002 मȂ संसद पर हमला हुआ, तब आप भी  
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MP थे और मȅ भी मंतर्ी था। सबको मालमू है िक हम सारे MP संसद के अंदर एक Åलेड का टुकड़ा लेकर भी अंदर 

नहीं घुस सकते। अगर उस िदन एक आतंकवादी भी पािर्लयामȂट मȂ घुस गया होता, तो हम सभी पािर्टयȗ के नेता 

सेन्टर्ल हॉल मȂ मारे गऐ होते। ऐसे मȂ उस आतंकवादी को लोअर कोटर् से फासंी की सजा हुई, हाईकोटर् से फासंी की 

सजा हुई और सुĢीम कोटर् से भी फासंी की सजा हुई। उकी review petition rejected; rectification petition 

rejected िफर भी हम उसको फासंी नहीं दे पाते हȅ? 

मȅ आप से गृह मंतर्ी जी, यह जानना चाहंूगा - I am not as eminent a lawyer as he is, but I have a little 

knowledge of law - which is th rule or proper order passed by the Parliament or by any other 

statutory authority that there will be a sequencing in the capital punishment award, disposal of mercy 

petition? यह लाइन से ही चलेगा? क्या सुĢीम कोटर् से फाÎटटर्ेक कोटर् नहीं होता? अभी सुĢीम कोटर् ने 2G केस 

को फाÎटटर्ेक नहीं िकया? जेिसकालाल का केस था, कोटर् ने उसको फाÎटटर्ेक िकया, कािंÎटǷूशन ने फाÎटटर्ेक 

िकया, होना भी चािहए। मुझे यह समझ मȂ नहीं आता िक एक साधारण सजायाÄता की mercy petition और देश के 

आतंकी हमले के सरगना की mercy petition सात-सात केस पीछे चले, लाइन मȂ है, आ जाओ, चलते रहो। यह 

कौन सा कानून है? अगर कोई कानून है, तो उस कानून को बदलने की जरूरत है, आज मȅ यह कहना चाहता हंू 

िक। जब हम यह सोचकर चलȂगे, तो आतंकवािदयȗ को एक संदेश जाएगा िक देश एक साथ खड़ा है, बोलना 

चाहता है। िफर बात आई इंटेिलजȂस की। िवǄ मंतर्ी की का वƪËय था, "There was no intelligence input." 

अखबारȗ मȂ यह छपा है और मेरे पास उसकी कॉपी है। हम जानते हȅ िक भारत के Intelligence मȂ एक से एक योग्य 

ऑिफससर् रहे हȅ, and I am very proud of their contribution. There has been a great professional 

convention in the IB. इतनी बड़ी घटना हो गई, जानकारी नहीं है। यिद जानकारी है तो बताने की िहÇमत नहीं है 

िक कायर्वाही नहीं होगी। 

महोदया, 26/11 से पहले Îपेिसिफक Intelligence input था िक समुदर् के राÎते जहाज आयेगा और हमला 

होगा। उसको क्यȗ नहीं रोका गया? ठीक है, क्या हम यह मानȂ िक आज कल Intelligence के लोगȗ को िवपक्ष की 

सरकारȗ के ऊपर सिर्वलȂस के िलए अिधक काम होता है। एक घटना और घटी, आजाद भारत की जोरदार घटना 

िक भारत के नंबर-2, िवǄ मंतर्ी के घर पर सिर्वलȂस हो रहा है। उनके ऑिफस मȂ सिर्वलȂस हो रहा है, उनके PS के 

यहा ंहो रहा है और उनको अपनी IB पर िवÌवास नहीं है। वे अपने िवभाग से कहते हȅ िक Ģाइवेट Îटाफ लाओ और 

जाचं करो। िफर मामला आगे बढ़ता है, तो Ģधान मंतर्ी जी को पतर् िलखते हȅ। िफर उसका जवाब आता है िक िकसी 

ने चुइंगम खाकर फȅ क दी होगी। हमने बचपन मȂ चुइंगम खाई थी, लेिकन इतने वैज्ञािनक तरीके से चुइंगम खाकर  
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फȅ की जाती है? िवǄ मंतर्ी के टेबल के नीचे लाइन की कतार लगी रहती है, उनके पी.एस. की टेबल के नीचे लाइन 

की कतार लगी रहती है, िकसे मूखर् बनाया जा रहा है? हमने आई.बी. के मोराल को तोड़ने की कोिशश की है। I am 

sorry to say that और यह अनुभव से आया है। सभापित जी, िदÊली पुिलस के पदािधकािरयȗ ने मुझे कहा िक अगर 

मोहन शमार् नहीं मारा गया होता तो बाटला को लेकर इतना अिधक जुनून पैदा होता िक हम लोग Ģोिसक्यटू हो 

जाते। अÎसी के दशक मȂ, जब पंजाब मȂ आतंकवाद चल रहा था, िचदÇबरम साहब, पहले भी गहृ मंतर्ी रहे हȅ, मुझे 

मालमू है िक उस समय क्या कहा था। इन्हȗने कहा था िक 'I am proud of my brave officers of Punjab Police', 

जो अपने जीवन को होम करके देश को बचाने की कोिशश कर रहे हȅ। आज वह िहÇमत नहीं है। मुझे मालूम है िक 

चार सौ लोग trial face कर रहे हȅ। ठीक है, अगर कोई ऑिफसर गलत काम करता है, तो उसके िखलाफ कायर्वाही 

होनी चािहए। They must be tried. अगर ǩमून राइट वॉयलेशन का कोई गलत केस है, तो कायर्वाही होनी 

चािहए। अभी कÌमीर मȂ रेप का एक मामला आया है, इस पर जरूर कायर्वाही होनी चािहए, लेिकन अगर हम बार-

बार ये मसेैज दȂगे िक सख्त कारर्वाई करोगे तो फंसोगे, इसिलए शातं रहो, तो यह दुभार्ग्य की िÎथित है। 

आज हमने आतंकवाद के िखलाफ लड़ाई मȂ यह मसेैज देने की कोिशश की है िक एक हाथ पीछे बाधंकर 

लड़ो। यह समÎया है, इसको ठीक करने की जरूरत है। यह बात मȅ कहना चाहता हंू िक अगर िकसी Îटेट मȂ, 

एनकाउंटर मȂ कुछ गलत हुआ है, तो ठीक है, उसकी कायर्वाही होनी चािहए, लेिकन देश मȂ 2000 एनकाउंटर होते 

हȅ, एक Îटेट मȂ उन्नीस एनकाउंटर होते हȅ। वहा ंआतंकवाद के िखलाफ अच्छी कायर्वाही हुई? मȅ गुजरात की बात 

बोल रहा हंू। टर्ायल चलता रहे, फंसता रहे, फंसता रहे। मȅ यहा ंिकसी गलत को बचाने की कोिशश नहीं कर रहा हंू, 

लेिकन गृह मंतर्ी जी बड़ा सवाल यह है िक हम क्या मोराल देने की कोिशश कर रहे हȅ? आप देश के गृह मंतर्ी हȅ, मȅ 

आज आपका अिभनंदन करना चाहंूगा जब पहले सवाल मȂ मȅने एस.पी.ओ. के बारे मȂ आपसे सवाल पूछा था, and 

your answer reflected a great degree of concern, maturity consistent with your office as the Home 

Minister. What troubles me is, why is that this kind of approach of consensus is missing when you 

are talking about terrorism? 

(उपसभापित महोदय पीठासीन हुए) 

ये बड़े सवाल हȅ। हमȂ यह सवाल समझना पड़ेगा। आज हमȂ इस बात की बहुत िंचता हो रही है। 26/11 के बाद 

माननीय िचदंबरम जी इसी हाउस मȂ आए थे। उन्हȗने बहुत आशा जगाई थी। क्या कहा था उन्हȗने? उन्हȗने कहा था 

िक एक जबदर्Îत काउंटर टेरेिरज्म मशीनरी बनेगी। मȅ अभी उसकी बात जरूर बताना चाहता हंू। कहा गया था िक 

National Counter Terrorism Centre will be set up by 2010. It is not even limping. National Intelligence 

Grid has been notified, yet even to move. National Technical Research Organization को कैिबनेट ने  
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अपर्ूव कर िदया as a monitoring agency for intelligence purposes. क्या मतलब है? काम नहीं कर रहे हȅ। 

आज मंुबई के 26/11 हमले के बाद माननीय गृह मंतर्ी जी, तीन साल होने को आ रहे हȅ और आपने यह जो वादा 

िकया था िक देश की सबसे अिधक आवÌयकता है, उस पर कोई Ģामािणक और Ģभावी कायर्वाही नहीं हुई है। क्यȗ 

नहीं हुई है? यह सवाल क्यȗ नहीं उठना चािहए िक क्यȗ नहीं हुई है? यह turf वार क्यȗ होती है? मȅने देखा िक जब 

एन.आई.ए. के लोग मंुबई गए, तो SIT ने िमलने से इंकार कर िदया िक हम काम करना चाहते हȅ। Why this turf 

war cannot be controlled? That is very important. Is the security of India important or the ego battle 

of various security agencies are important? ये बहुत बड़े सवाल हȅ। आज हम आपसे इन सवालȗ को जवाब 

सुनना चाहȂगे। हम एक बात और कहना चाहȂगे और मȅ यह बात आपकी िटÃपणी से शुरू करना चाहता हंू। आपने 

कहा था िक हमारे पड़ोस का जो के्षतर् है, वह बहुत तनाव और आतंकवाद से Ģभािवत हȅ। It is vulnerabgle, if I can 

quote his exact words. पािकÎतान का मामला है। पािकÎतान के बारे मȂ आपकी क्या नीित है? माननीय गृह मंतर्ी 

जी, मȅ आपकी साफ़गोई की Ģशंसा करना चाहंूगा िक जब आप कहते हȅ िक "ISI has a design to destablize 

India," मुझे खुशी होती है िक आप खुलकर बोलते हȅ, लेिकन होता क्या है? जब बातचीत होती है, तो पूरी िवदेश 

नीित मȂ और गृह मंतर्ालय की नीित मȂ तरीके से कोई मामला नहीं बनता है। मȅने कागेंर्स के एक महामंतर्ी की चचार् 

की। हमारे बहुत अच्छे दोÎत Ǜी मुख्तार अÅबास नक़वी जी आज बोलने वाले हȅ। वे उनके बारे मȂ और चचार् करȂगे। 

ऐसा क्या है िक जब भी आप आतंकवाद के बारे मȂ कुछ बोलते हȅ, कुछ कहते हȅ, कुछ िलखते हȅ, तो सबसे पहले व े

िटÃपणी करने को तैयार हो जाते हȅ और बड़े अच्छे-अच्छे शÅदȗ मȂ आपका वंदन करते हȅ। हमने उनके कई 

interviews पढ़े हȅ। आप क्या message दे रहे हȅ? Mr. Home Minister, with great respect of you, India and 

your Government has to recognize that policy with Pakistan and counter-terrorism strategy cannot 

be segregated or separated. They have to go hand in hand. अटल िबहारी वाजपेयी जी ने मुशरर्फ साहब के 

साथ एक समझौता िकया था, जब आगरा fail कर गया, वे पहली बार अपनी गलती माने, 4 जनवरी, 2004, जब 

पािकÎतान ने कहा था िक हम अपनी धरती से िकसी आतंकवादी घटना को िहन्दुÎतान के िखलाफ नहीं होने दȂगे। 

आप तो भलू गए थे, क्यȗिक आपको एनडीए का कोई काम अच्छा नहीं लगता, आज आपको उसकी याद आती है। 

26/11 के बाद आपने उनको िकतने dossiers िदए? िकस dossier पर काम हुआ? Correct me if I amy wrong. 

अब तक 5 जज बदल चुके हȅ, 4 prosecutors बदल चुके हȅ। 100 गवाह हȅ, अब तक िसफर्  एक गवाह गुजरा है। This 

is the level of trial in one of the worst instances of terrorist violence in India from across the borders of 

India. िवदेश मंितर्यȗ के बीच मȂ *. इससे देश का क्या भला होने वाला है? यह सवाल तो कभी उठाना पड़ेगा। यह 

बहुत गÇभीर सवाल है। 

* Expunged as ordered by the Chair. 
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अभी आपने देखा होगा िक डेिवड कोलमनै हेडली की गवाही आई थी। आपने कहा था िक वह आपको भी 

िमलेगा। आपके कुछ लोग वहा ंउससे बातचीत करने के िलए गए थे। ISI का रोल expose हो रहा था, आपको मालूम 

है। तवÄफुर राणा को िजस तरह डेनमाकर्  के केस मȂ तो convict िकया गया है और बाकी केस से उसे बरी कर िदया 

गया है, वह भी िकसी डील के अंतगर्त है, आप भी जानते हȅ। लेिकन हम आज आपसे यह जरूर जानना चाहते हȅ िक 

हमारी strategy क्या है? मुÇबई मȂ रÅबी हाउस पर जो हमला हुआ था, उसके िखलाफ लोगȗ ने एक suit file िकया 

हुआ है, in which they have named ISI as a defendant. Are you willing to organize the Indian 

community and the victims of terrorist violence from across the border to join in defending that case? 

What is the role of the Government of India? माननीय गृह मंतर्ी जी, ये बड़े सवाल हȅ, क्यȗिक ये सवाल उठाना 

बहुत जरूरी है िक हम क्या message देना चाहते हȅ? 

आज मȅ POTA का िज़कर् इसिलए करना चाहंूगा िक इसमȂ यह एक indication है। POTA को सुĢीम कोटर् ने 

approve िकया था, दोनȗ हाउस ने पास िकया था। Campaign हुआ िक POTA का abuse हो सकता है, इसिलए 

उसको हटा देना चािहए। आपने हटा िदया। अब आप पॉवर मȂ हȅ। अगर आपके manifesto मȂ commitment है, तो 

आपको हटाना है। आपके उस अिधकार का हम सÇमान करते हȅ। लेिकन आपने इसे हटा कर क्या message िदया 

आतंकवािदयȗ और उनके आकाओं को, जो पािकÎतान मȂ बठेै हुए हȅ, चाहे LeT हो, चाहे HUJI हो, चाहे जो भी हो। 

और यह तकर् ! माननीय गृह मंतर्ी जी, मȅ िफर कहंूगा, आप देश के बहुत बड़े वकील भी हȅ, मȅ उÇमीद करंू िक 

आपकी वकालत बहुत जÊदी शुरू हो जाए, यह हमारी शुभकामनाएं हȅ। Can the possibility and apprehension 

of abuse become the reason for annulling a law? Indian Penal Code is on the Statute Book for more 

than 160-70 years. इसका abuse तो होता है। िदÊली मȂ आपके SHO एक पड़ोसी को झठूा फंसा देते हȅ, िजसने 

उनकी कुछ सेवा नहीं की। बड़े-बड़े केस मȂ फंसा देते हȅ। क्या इसिलए हम Indian Penal Code को annul करा दȂ। 

1992 से Income Tax Law है, जो 1961 मȂ नया लॉ बना। Income Tax के ITO, Income Tax के इंÎपेक्टर लोगȗ को 

झठूा फंसाते हȅ, आपको भी मालूम है, हमȂ भी मालमू है। क्या इसके िलए इम Income Tax Law को annul कर दȂ। 

एक इंÎपेक्टर के false implication पर हम Income Tax Law को नहीं annul करते, एक SHO के false 

implication पर हम Indian Penal Code को नहीं annul करते, लेिकन आतंकवािदयȗ के Ģचार मȂ हम आतंकवाद 

के िखलाफ एक instrument POTA को annul करते हȅ। इससे हम क्या संदेश देना चाहते हȅ? यह सवाल तो कभी-

न-कभी उठाना पड़ेगा? क्यȗ नहीं उठना चािहए? यह इसिलए जरूरी है िक जो ĢÌन आज है िक क्यȗ हमले होते हȅ, 

तो हमले इसिलए होते हȅ। 

मȅ एक बात और कहना चाहंूगा। चचार् हुई है। ठीक है, माओवाद एक िंचता की बात है। जो गरीबी है, जो 

भखुमरी है, जो परेशानी है, जो आिदवािसयȗ के rights हȅ, उनकी िंचता होनी चािहए। लेिकन क्या यह सच्चाई नहीं 

है िक माओवािदयȗ का एक लÑय है to capture political power over India to the barrel of gun, वायलȂस मीन्स 

से कैÃचर करो। 
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आज सुबह ĢÌनकाल मȂ मȅने आपसे एक ĢÌन पूछा था िक वे आपकी पाटीर् के लोगȗ को मारते हȅ, हमारी पाटीर् 

के लोगȗ को मारते हȅ, पतर्कारȗ को मारते हȅ, पुिलस को मारते हȅ, सबको मारते हȅ ...(समय की घंटी)... सर, मुझे 

पाचं िमनट का समय और दीिजए। Ãलीज़ सर, आपने दूसरȗ को इतना समय िदया, मुझे थोड़ा समय और दीिजए। 

Ǜी उपसभापित: आपकी पाटीर् के िलए इतना ही समय है। 

Ǜी रिव शंकर Ģसाद: सर, मȅ एक Äलो मȂ हंू, मुझे थोड़ा और बोलने का मौका िदया जाए। 

Ǜी उपसभापित: पहले आप मेरी बात सुन लीिजए। आपकी पाटीर् के पास तीस िमनट हȅ, अभी दो मÇैबसर् ने 

और बोलना है, आप उनके िलए समय कहा ंसे लाएंगे? मȅ मानता हंू िक आप अच्छी बातȂ कर रहे हȅ, लेिकन समय 

कहा ंसे लाएंगे? 

Ǜी रिव शंकर Ģसाद: ठीक है, सर, मुझे बस पाचं िमनट दे दीिजए। 

अगर माओवादी छǄीसगढ़ मȂ, उड़ीसा मȂ, बगंाल मȂ मारते हȅ, वामपंिथयȗ को मारते हȅ, तो व ेदेश को तोड़ना 

चाहते हȅ। इसकी िंचता होनी चािहए, गरीबȗ को उनके अिधकार िमलने चािहए, मȅ िबÊकुल इससे सहमत हंू। सरकार 

को आिदवािसयȗ के िलए अच्छा काम करना चािहए, मȅ िबÊकुल इसके साथ हंू, लेिकन िजनका गोल ही दूसरा है, 

उनके िखलाफ क्या कायर्वाही होगी? आज सुĢीम कोटर् का जजमȂट आया है, यह बहुत गंभीर है। मेरे पास उस 

जजमȂट की कॉपी है, मȅने उसके ऊपर एक लेख भी िलखा है, I am amazed. 

उपसभापित जी, मȅ दो लाइनȂ पढ़ रहा हंू िक सुĢीम कोटर् के जज ने क्या िलखा है, यह िरकॉडर् पर जाना 

चािहए, "The problem rests in the amoral political economy that the state endorses and the resultant 

revolutionary politics that it necessarily spawns." "Tax breaks for the rich and guns for the 

youngsters....." "The policy of privatisation has also meant that the state has incapacitated itself, 

actually and ideologically, from devoting adequate financial resources in building the capacity..." 

इसका मतलब क्या है? माओवाद की िंहसा को समथर्न करने का एक राÎता है ...(Ëयवधान)... हा,ं िम. राजा, 

आप और हम बोल सकते हȅ, लेिकन I am on a larger issue. अगर सुĢीम कोटर् के जज अपनी जजमȂट मȂ बोलते हȅ 

िक इसी पैमाने पर चलूंगा तो वे पूवर् के जजमȂट को इग्नोर करते हȅ, िजसमȂ कहा हुआ है िक पॉिलसी फॉमुर्लेट करना 

सरकार का काम है। मȅ कानून की बात कर रहा हंू, आप इसकी िंचता कीिजए। 

सर, आपने मुझे टोक िदया, इसिलए मȅ अपनी बात खत्म ही कर रहा हंू। मȅ आज दूसरे मूड मȂ था, इस मूड मȂ 

मȅ बड़ी मुिÌकल से आता हंू। आप अगर मुझे बोलने देते तो बड़ी कृपा होती। 

Ǜी उपसभापित: मेरी मजबरूी है। 



 301

Ǜी रिव शंकर Ģसाद: माननीय गृह मंतर्ी जी, ये बार-बार संघ का नाम क्यȗ आता है? संघ का नाम आना ही 

क्यȗ चािहए? वह एक राÍटर्वादी संगठन है और हमȂ उस पर गवर् है। हमने खुल कर कहा है, Îवयं संघ के लोगȗ ने 

कहा है, यहा ंतक िक मोहन भागवत जी ने कहा है िक आतंकवाद कहीं से भी हो, उस पर कायर्वाही होनी चािहए। 

गलती िकसी ने भी की हो, कायर्वाही जरूर होनी चािहए। मुझे एक पीड़ा जरूर हुई और आज मȅ बहुत िजÇमेवारी से 

कहना चाहता हंू, क्या हमने आपके बारे मȂ कोई िटÃपणी की थी या हमारी पाटीर् ने कोई िटÃपणी की थी? हम आगे भी 

िटÃपणी नहीं करȂगे। करÃशन के कुछ मामले हȅ, िजन पर अलग से चचार् होगी तो िटÃपणी करȂगे। हमारे पास आपके 

बारे मȂ, आपकी सरकार के बारे मȂ कहने के िलए काफी कुछ है, लेिकन िजस समय आपने यह कहा िक मेरे िखलाफ 

भाजपा के लोग इसिलए आवाज उठा रहे हȅ क्यȗिक मȅ right-wing terrorist matter को pursue कर रहा हंू, यह 

वƪËय िकतना िजÇमेवारी भरा था? 

हम आप पॉिलिटक्स की बात करते हȅ और करते रहȂगे। हमारे िलए लोकतंतर् का वजूद है, लेिकन 

आतंकवािदयȗ को पािकÎतान मȂ क्या संदेश गया? आगे से जब िहन्दुÎतान के लोग हम पर आरोप लगाएं, तो जवाब 

दो, हम नहीं, right-wing terror. 

आज मुझे एक बात ध्यान आ गई। िजस िदन 26/11 का इंिसडȂट हुआ था, हम लोग रात भर टीवी देख रहे थे। 

दूसरे िदन मȅने डेढ़ घंटा पािकÎतान के टीवी को देखा, उसमȂ अजमल कसाब के बारे मȂ बताया जा रहा था िक he is 

a Hindu terrorist, क्यȗिक उसके हाथ मȂ saffron बधंा हुआ था। आज आपने देखा होगा िक पािकÎतान क्या कहता 

है। 

माननीय गृह मंतर्ी जी, आतंकवाद एक नासूर है और हमȂ उससे लड़ना पड़ेगा, लेिकन यह बहुत जरूरी है 

िक हम अपने राजनीितक घात-Ģितघात के भाव मȂ देश की सुरक्षा के भाव को कमजोर नहीं करȂ। आज यह बात मȅ 

आपसे कहना चाहता हंू। 

मȅ अपनी बात यहा ंसमाÃत करंूगा। हमारा देश जब तक आतंकवािदयȗ को यह संदेश नहीं देगा िक अगर तुम 

कोई कायर्वाही करोगे, तो तुÇहारे िखलाफ दंडात्मक कायर्वाही होगी। एक Ģभावी नेतृत्व, िजसमȂ आप हȗगे, आपके 

Ģधान मंतर्ी जी हȗगे, आपकी मंतर्ी पिरषद होगी और अगर देश की अपेक्षा होगी तो हम भी आपके साथ खड़े रहȂगे। 

लेिकन जब तक आप यह Ģभावी संदेश नहीं दȂगे िक अगर कोई आतंकवादी आंख उठा कर देखने की कोिशश 

करेगा तो हम उसकी इन नापाक हरकतȗ को बदार्Ìत नहीं करȂगे, उसे चूर-चूर करȂगे। यह संदेश देने की जरूरत है। 

यह बहुत दुभार्ग्य की बात है िक यह संदेश देने मȂ हम असफल होते जाते हȅ, िजसका कुछ संकेत आज की बहस मȂ 

िमला। आप उसको रोिकए। जब आप उसको रोकȂ गे, तो ये हमले बदं हȗगे और अगर नहीं रोकȂ गे, तो हमले बढ़ते 

रहȂगे। उपसभापित जी, आपका बहुत-बहुत धन्यवाद। 

MR. DEPUTY CHAIRMAN: Hon. Members, next speaker is Shri Veer Singh. Before that, I 

would like to take the sense of the House whether we can sit beyond 5 o' clock. 
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SOME HON. MEMBERS: No, Sir. 

SHRI S.S. AHLUWALIA: Sir, anyway, we are going to discuss it tomorrow. We can discuss it 

up to 5 o'clock. Then, we can continue the debate tomorrow. 

SHRI P. CHIDAMBARAM: What will be the time for reply? 

SHRI S.S. AHLUWALIA: It will be tomorrow evening. 

SHRI P. CHIDAMBARAM: I understand the debate will continue tomorrow. From 2 o'clock to 5 

o'clock, we can discuss, and at 5 o'clock, we will reply. 

MR. DEPUTY CHAIRMAN: Okay, Shri Veer Singh can start his speech. 

Ǜी वीर िंसह (उǄर Ģदेश): माननीय उपसभापित जी, आपने मुझे आतंकवाद से संबिंधत समÎया पर चचार् 

करने का मौका िदया, इसके िलए मȅ धन्यवाद अदा करता हंू। 

मान्यवर, जैसा िक आप सभी लोग इससे सहमत हȗगे िक आतंकवाद एक अंतरार्Íटर्ीय समÎया का रूप ले 

चुका है। आतंकवादी गितिविधयȗ के कारण बड़े पैमाने पर धन-जन की हािन हो रही है। यहा ंतक िक देश की साख 

पर भी दाग लग चुका है। केन्दर् सरकार िसफर्  घटना होने के बाद जाचं कराने की लीपापोती करती है और केवल यह 

देखती है िक घटना की िजÇमेदारी कौन आतंकवादी संगठन लेता है। 

मान्यवर, 26 नवÇबर, 2008 को मुÇबई पर हुए आतंकवादी हमले से भी केन्दर् सरकार ने कोई सीख नहीं ली 

और मुÇबई की सुरक्षा के ठोस उपाय नहीं िकये गये, िजसके चलते आतंकवािदयȗ ǎारा पूरे इत्मीनान से 13 जुलाई, 

2011 को िफर मुÇबई मȂ एक के बाद एक लगातार तीन धमाके िकये गये, िजनमȂ 28 बेगुनाह लोग मारे गये। मान्यवर, 

यह खेद का िवषय है िक मुÇबई, जो िक भारत की औǏोिगक राजधानी है, वहा ंवषर् 1993, 2002, 2006 और 2008 

मȂ आतंिकयȗ ǎारा लगातार आतंकी हमलȗ और सीिरयल ÅलाÎट की घटनाओं को अंजाम िदया जाता रहा है, परन्तु 

केन्दर् सरकार ने अभी तक इन घटनाओं से कोई सीख नहीं ली है। 

मान्यवर, पूवर् मȂ हुई इन बम धमाकȗ की घटनाओं से और 13 जुलाई, 2011 को हुई घटना से अब यह पूरी 

तरह से सािबत हो गया है िक केन्दर् की यपूीए सरकार आतंकवाद की समÎया से िनबटने मȂ पूरी तरह नाकाम रही 

है। उसके पास इस समÎया से िनबटने के िलए दृढ़ इच्छा शिƪ का पूणर् रूप से अभाव है, िजस वजह से वह आतंकी 

घटनाओं को रोकने मȂ पूरी तरह से िवफल रही है। 

मान्यवर, 13 जुलाई, 2011 को हुए मुÇबई धमाकȗ का अब लगभग तीन हÄते का समय बीत चुका है, परन्तु 

अभी तक हमलावारȗ का सुराग पता लगाने मȂ केन्दर् सरकार की सभी एजȂिसया ंनाकाम सािबत हुई हȅ। आतंकवाद के 

Ģित केन्दर् सरकार िकस हद तक लापरवाह है, इसका अंदाजा इसी से लगाया जा सकता है िक 26/11 के बाद 

मुÇबई मȂ कमाडंो कैÇप पूरी तरह से Îथािपत नहीं हो पाया है और महाराÍटर् की कागेंर्स ने तो वहा ंका पानी भी बदं  
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कर िदया है। मान्यवर, मेरा मानना है िक आतंकवाद पर कोई भारी अंकुश लगाने के िलए इसके कारणȗ की तह मȂ 

जाना अत्यंत आवÌयक है। जब तक आतंकवाद के कारणȗ का पता लगाने के साथ ही इसकी जड़ȗ पर दृढ़ता से 

कुठाराघात नहीं िकया जायेगा और उससे सख्ती से नहीं िनबटा जायेगा, तब तक हमȂ इस समÎया से िनजात नहीं 

िमलेगी। 

मान्यवर, जैसा िक आप जानते हȅ िक केन्दर् सरकार की कमजोरी का फायदा उठा कर आतंकवादी 

अंतरार्Íटर्ीय सीमाओं के राÎते देश मȂ Ģवेश करते हȅ और आतंकवादी वारदातȗ को अंजाम देते हȅ। 

Ǜी उपसभापित: वीर िंसह जी, आप कल यहीं से continue कीिजएगा। 

________ 

SPECIAL MENTIONS 

MR. DEPUTY CHAIRMAN: Now, Special Mentions to be laid on the Table. 

Demand to formulate a policy to increase the number of BPL beneficiaries in proportion to the 

increase of population in the country 

Ǜी नरेन्दर् कुमार कÌयप (उǄर Ģदेश): महोदय, भारतवषर् मȂ लगातार जनसंख्या वृिǉ के कारण वतर्मान मȂ 

जनसंख्या लगभग 121 करोड़ हो चुकी है। जनसंख्या वृिǉ के साथ-साथ देश मȂ गरीबी की रेखा से नीचे जीवनयापन 

करने वाले लोगȗ का अनुपात भी लगातार बढ़ा है। वतर्मान मȂ बढ़ते हुए ĥÍटाचार एवं महंगाई के कारण गरीबी की 

रेखा से नीचे जीवनयापन करने वाले करोड़ȗ लोगȗ के सामने आज जीवन संकट इसिलए पैदा हो गया है, क्यȗिक 

उनके पास खाने, पहनने आिद के िलए आिर्थक ǣोत नहीं है, िजसके कारण भखुमरी बढ़ी है और हजारȗ लोग 

भखुमरी के कारण मौत के आगोश मȂ चले जाते हȅ। लगातार भखुमरी के कारण मरने वालȗ की संख्या इसिलए भी बढ़ 

रही है, क्यȗिक उनको बी.पी.एल. Ǜेणी के राशन काडर् जारी नहीं हो पा रहे हȅ। कई वषș से सरकार ने गरीबी की 

रेखा से नीचे जीवनयापन करने वाले लोगȗ के िलए बी.पी.एल. काडर् बनाने की योजना पर कोई िवचार नहीं िकया, 

िजसके कारण करोड़ȗ लोग बी.पी.एल. होने के बावजूद भी बी.पी.एल. काडर्धारक नहीं बन सके हȅ। यिद सरकार 

बढ़ती हुई जनसंख्या के अनुपात मȂ गरीबी की रेखा से नीचे जीवन यापन करने वाले लोगȗ को बी.पी.एल. काडर् 

जारी करने का िनणर्य ले ले, तो करोड़ȗ लोगȗ के जीवन को बी.पी.एल. काडर् पर िमलने वाली सुिवधाओं के जिरए 

बचाया जा सकता है। 

अत: आपके माध्यम से सरकार से अनुरोध है िक वह देश मȂ बढ़ती हुई जनसंख्या के अनुपात मȂ बी.पी.एल. 

Ǜेणी के लोगȗ के बी.पी.एल. काडर् बनाये जाने की िवशेष नीित घोिषत करने का कÍट करे, तािक गरीबी की रेखा से 

नीचे जीवनयापन करने वाले करोड़ȗ लोगȗ के जीवन को बचाया जा सके। 


